
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI

R.A. NO, 336/2001
i n

0,A, NO, 860/2 001

! m s thR .day uf Mci 2001

HON'BLE SHRI JUSTICE ASHOK AGARWAL, CHAIRMAN

HON'BLE SHRI V.K.MAJOTRA, MEMBER (A)

VIjay Kumar,Singh ,.,

-versus-

Union of India & Ors. ... Respondents

ORDER

Hon'ble Shri v.K.Ma.iotra, Member (A) ;

Through this application the applicant seeks review

of order dated 6.9,2001 passed in OA No.860/2001. Among

others, the applicant has stated that whereas the

respondents' plea that work was tapering off was accepted

h- • thp Tr i bijnal -Is •• '' ,■ —■ —■ -
- ' ' - _ . . L-i-rrzrviM:-—' r.iv,, -r several work.-:>/p ru jectw are still in

progress and the work available with the respondents has

not taper red off or is not tiearing completion. In this

regard the ap'plicant has filed Annexure A.-2 which relates

to assets—acc;u 13111 on, constriiction arid r'eplacement for

2001-02, The apjpl leant has particularly pointed out

I L.tjm.-s i.u o."/ uu A-u ! , 4uD and 4u9 to 412 uo

establish that the works available with the respondents

have not taperred off nor have they reached near

completion. Whereas Annexure A-P could have been

produced by the applicant much before the disposal of the

concerned OA, we find that the outlay for the items

put iiued tjut oy the appl icant expected up) to the end or

0-01 was Rs 1448590000, and the out lav nronosed for



- 2 -

2001-02 is Rs. 13p3^99p00 which is substantially less than

the outlay provided for the year 2000-01. Obviously the

work available with the respondents has taperred off and

the contention of the applicant is not acceptable.

2. Through this review application, the applicant

has atterripted at re-arguing the case afresh which is

beyond, the scope and ambit of a review application.

Accord i ng1y, ,th i s rev i ew app1i cati on i s d1smi ssed. by
u

ci rculation.

n

(  V, K. MctjoLra )
Member (A)

( Ashok Agarwal )
Ols4i rman


